F. No. SS-T007/1/2023-Standard-FSSAI
Food Safety and Standards Asthority of Indiz e
(A Statutery Authority established under Food Safery and Standards Act, 2006)
FDA Bhawan, Kotla Road, New Delhi— | 10002

T Dated, the2¥ April, 2023

Subject: Direction under Section 16(5) of Food Safety and Standards Act, 2006 regarding

eperationalization of MRL of Pesticides used in Tez

- Imexercise of the powers conferred under Section 92 of the Food Safety and Standards Act.
2006, FSSAI has notified the draft FSS (Confaminants. Toxins and Residues) Agw;ﬁ -

. Regulations, 2020 on 20.08 2020 relsting 10 e sevision of MRL of pesticides ysed & =
" alongwith other crops and commoditics.

2. The shove mentioned draft amendment regulations are in the process afimftx%mmgfma?
consultations, thus. the finalizaton of these amendment regulzions IS likely 10 L?_ﬁf: ,emcmics
Meanwhiie, based on represeniation received and considerng the fact that five pcsucz

i Hexaconazole, Propiconazole and Quma}gnos
mf‘\\ili‘ctvcmdfoxco:-p protecticn I rcap!.m:momandmaz.hc\m Ofwlx?l?{;if:s
have been revised upwards cn the basis of dat2 throuch draft notification dated 20.08.2020. =

has been decided 10 oper2 sonalize the MRL of below mentioned five pesticides for Tea, with
immediate effect:

IS Ne | Name of Pesticide ' Mazimum Residue Limit
-. (MRL) mg/ke n
i Emamectin Benzoaic ; 0.06 |
2 Fenpyroximaie 6.0
3 Hexaconazole : 50
4 Propiconazoie 6.0
b % Quinalphos : 0.7 e

3. This issues with the approval of the Competent Authority in exercise of the powers vested
under Section 18(2)(d} read with 16(3) of the Food Safety and Standards Act. 2006.

it
(Dr. mm i

Director {Regulation)

To:
1. Al Food Safety Commissioners
. 2. All Amhorized Officers, FSSAI
3. All Central Designated Officers, FSSAI
. 4. CITO, FSSAI — for uploading on the webs:te

Copy for mformation to:
1. PPS to Chairperson. FSSAI
2. PS o CEO, FSSAl
3. All Divisional Heads, FSSAI




